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Privilege
heve again asked for an extension of the
delivery schedule of the Yugoslavia con-
tract for supply of wagons; and

(b) if so. the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE  (SHRI
A. C. GEORGE) : (a) After the last
extension of 6-1/2 months given in
November '73. no further extension has
been asked for. However, the wagon
builders have expressed their inability to
complete deliveries even in the extended
reriod and have asked for a renegotiation
of the contract.

(b) The wagon builders have stated
that they cannot complete the deliveries
vithin the extended delivery period due to :

(i) Acute power shortage in Cal-
cuita area;
(ii) difficultics iIn findidg adequate,

timely and regular shipping space ;

(iii) rate of supply of certain com-
ponents from indigenous sources being
slow ; and

(iv) Yugoslavs imposing such inspec-
tion conditions as were not envisaged in
the contract.

12 hrs.
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SHRI JYOTIRMOY BOSU (Diamond
Harbour) : It is a privilege issue, Sir.

MR. SPEAKER : I will get the Infor-
mation from the hon. Minister.

SHRI JYOTIRMOY BOSU : I want to

make a submission, Sir.

SHRI INDRAJIT GUPTA (Alipore):
Maharashtra Government ought to have
sent you a report by this time.

MR. SPEAKRER : 1 have not got it

SHRI1 S. M. BANERJEE (Kanpur) :
You can have this matter referred to the
Privileges Committee.

SHRI JYOTIRMOY BOSU :

Itis a
clear case of breach of privilege. -
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MR. SPEAKER : We have got a very
settled practice about it. When such a
cuse comes up, 1 get the information from
the Home Ministes and then decide the
cusc. We have followed it in the case of
vour member also.

SHR1 'YOTIRMOY BOSU : ] want to
make a submisaon, This thing is happen-
ing frequently and this House is receiving
such 1cports frequently, that Members of
this House are being beaten up and un-
necessarily atrested and unduly  harassed
and this is happening all over the country,
Sit, and this 1 a matter of deep concern
for all of us.

MR, SPEAKER . | will get the infor-
mation from him

W gww W weArm (qF) . maw
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MR. SPEAKFR : The Houwse 15 the
safest place for Members ; they should not
ge out of it: why should they go out and

sev involved when they should attend the
House hete ?
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SHRI JIYOTIRMOY BOSU: What
about those who have been beaten up’
You are giving a guidance for the futwe.
What about those who are beaten us ?

MR. SPEAKER : T am getting the In-
formation from the hon. Minister.

You
Such

SHRI IYOTIRMOY BOSU:
should expiess  your displeasure.
things aic happeming frequently.

MR. SPEAKER : | will get the infor-
mation and let the House hknow as to what
ix the actual position.

SHRI JYOTIRMOY BOSU: You e

the custodian.

MR. SPEAKER : But you do not accept
it.
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SHR1 JYOTIRMOY BOSU: It is on

record.,
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PAPFRS 1T AID ON THE TABIY

DETHI SAIES TAxX  (Isy & 2nND 0 AUbIL)
Ruits, 1974, NOTHICATIONS UNDIR (USa
1oMs Act, 1962 ANp  CENIRAL | xCist

Rurys, 1944 & STALLMENT  CORRECIING
ANSWER 10 USO No 1708, patrn 24-11 72
REe. INCOME TAX ARREARS IN BIfiAR,

THE MINISTFR OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : I beg to lay on the Table—

(1) A copy each of the following
Notifications ( Hind: and English versions)
under sub-section (4) of Section 26 of
the Bengal Finance (Sales Tax) Act,
1941, as in force in the Union teriory
of Delhi :—

(1) The Delhi Sales Tax (First
Amendment) Rules, 1974, published in
Notification No. F. 4(84) /72-Fin. (Gi)
in Dethi Gazette dated the 17th
January, 1974,



